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Now, Sir, what iz the strata of the
people that you have covered by these
co-operative  societies? Is it the
strata which do not have their own
internal resourceg and which require
pooling of their resources and some
amount of governmental help? Is it
these strata which have been brought
within this co-operative movement, or
is it the strata which have got their
own means, their own resources,
resources by which they can improve
the agricultural production? It is
these strata which are slowly brought
under these co-operative societies.
From my experience of being in the
co-aperative moventent, I feel that the
upper and the richer peasantry is in
a greater proportion than gctually the
weaker section of the rural popula-
tion. It has been agreed to by Mr.
Jayaprakash Narayan in his report on
the weaker section of the society.
There also it is stated that a large
percentage of the weaker section of
the society, which constitutes the
greater part of the rural population,
has not yet been covered by the
co-operative movement. The very
people, to whom the co-operative
movement is necessary for bettering
their lives, for increasing the agricul-
tura] production, have been left out
of the co-operative movement. This
has been admitted in the annual
report for the year 1961-62, where on
age 31 it is state:—

“There has also been a tendency
in the past for the benefits of the
co-operative movement to gravitate
towards the bigger farmers. This
has been sought to be corrected by
amending the law suitably in order
to provide rights of appeal against
refusal to admit a person as a
member of a co-operative”.

It is good that it is written in the
book, but how far hag this directive
been implemented in the villages?
How far have the co-operative socie-
ties brought it into force and how
far have the weaker sections of the
people been able to enter the co-ope-
rative movement? That is the ques-
|

of the Life Insurance 1884
Corporation of India
tion. Now, when we take into

account the qualitative improvement,
compared to the growth of all socie-
ties, it is true that the credit socie-
ties have increased in number and in
their membership as well

Tre VICE-CHAIRMAN (Sarr M.
GoviNpa REppY): Dr., Subba Rao,
you have to stop here. We have to
take up the other motion now. Youw
may continue on the next day.

3pM,

——
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oft farenpaTe WA W
(7re w3T) : IT EWTAR WA, F
wE wanfa ¥ sew F@ g o

“aredry fraw Sy R F
3¢ feawy, ¢e%o Y AT
gT av¥ & fag =qd afus
sfaags 93, &t ¢ I,
QLY F ST AT HT WY
qT T@&n o 1, feer fear
Tty 1’

T TaN T Tew T ag ¥
AN SiraT AT aFaet ST AT aE
F1 AT w7 IFET A 7= I
2, Taf mifiw 7 g9 F3F % 9% gY,
T™ " gH argy "1 fa=mT w3 gwra
& g a1 {6 qg N sufeaaa seafaal
¥ gAY Aot €Y, IHE! HEIAT FT
qA FF & @Ml aF qifaw 4 "
AR F WA § AT FE qG HOTE-
afeat grit f, Fd=feqt &1 3% a3
¥ qaq g fraar @, w0 avd qaeat
F faem # gfte § gu TFETY T]
adrpT Sfaa awar fv o ag 3=
JAW FT TEEEO F T W
AR IuF fav oF A 1 wgqreer #¢
x| T mvarm F e 9% A
%Y TYAT FY TS | ATEIAT AR SE
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[ faragwr s |refear)
AIET T T F FTOT 7 IIT FiE AT
S o wfeg § 1 w9 wiasr § q@r
7 g o, T A ¥ ogq 9ed §
ff 3o = 37 g9@ ? §, 39 faIr
FT A AR AR ] wEATE wA A
AIfqAT g7 X 99 | v qfeat g,
FIET 3MF FIA W FAT FAT |

gT F qg wwad Y a9 9] & fF
ad fereaT, (e QT E ar 7 Afq-
37 9 THr g9 ¥ oF W A
Tegq At w99 fv o qrer ar
SiedY wega w7 fear qrn wifeg ar
w1 & AT G St g9 AT w1 afasy
¥ eq @ a3 § aTfE 99 T STy
Yfaa F F SF g y gt v o
3 | fqaadT § gaiE G & a9 E
faq et F1 gar g wifgd 4,
fora &t &1 feda g1 < s fopan o
qfed a1, WWES T 8| TR &
AR S e R W T RER
R dwaR ¥ A feg ™ AR
T I A T T Y
foFar A & | w1 ), S, A,
W EH I ® T B g, SHFT W
FAY Ioord AL | < gy Fvafat
H@a@ & vg9s! gy @ Sast
aw 3 & ol faeg gl fue @
G qOg T Tl ¥ IooqE FT AT & |
4fF wa TEq &1 59 g9 § sufag
guF faars §7 FT Ifaq arq Tt
AT | gwaney & fr e fem gr an
g safFama weafat g, faam & w-
g W A Jifgg ag W W
FaaT faet arfeg + g e &1 T
g afgaga & ¢ 9% A g FvE
arATT WAt St ag w90 fF vy ghrea
& 91T gt SFTEAl &1 FW gE H
qgar & Wil g 3% aw ¥ A
FLAF | AR I FIAA a0 97 aF
Z THIRAT AT T T A FTH HT
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TG A AT d TEEAT T T A0 T
& @3 woar feara fegemdt €1 0
oI & 59 q@ FT FEAET wd Al
q AT YFTC FT GOT AT ATH FRA¥
fr g %fF gn gaF wifes a7 @ gafom
g9 IAET SHFeqT Ag FI a9, W HUF
Fard % o a¥g ag v & I
e gdfra a8 i & gfad § fEe
& fr wiger i 5@ a<g *1 feafq #r
g T F1 g fm st s @
SAIET =g R |

g & foard gga 9% g|T wEE
giar & fs sad ot wiwe Ra gT
IEY SUHT AT qGF G0 A T
¥ AmeAr Jgt agw ¥ ¥ sfowa 9t
TgT 7T ¥ 4 Ifa g v W ET Fr
ST WATIT AT qg WY FH gl oA
ey wfgma & @@ 9 R5°¥
wfaars vg maT & 1 A T T T
f& mrfae & W 92 wiwsdl w5
QT S @ f T FT g weey
T @ & fF gar aifad geed M
TgT STTT FATHT fAerm M AR qre
WY FTHr TaT B ST |

gy g gAark fam 7
T & WY FE 9T qId § W IR
TET AT ol g 6 S AR R
saTd & oy faw i aga Wil 3w
ZTT | T8 TSl H1 FHITT qger Nfar
g7 Yo ®T4T Sfawa ¥ vy T wfawa
& faear g1 ag w19 Y &99T Niawa
& 3y vyt wfawa o &7 fkar @
qgy TS 7 91 UF  §1 &7 fasma
firar &, Feegmer &1 A faerar ar,
7T IHE 91T qrer &7 Sfqeer a@r far
2 | QI T T FH FE qF IqH
foaoe &1 gF M I A1 Igw!
$g & Ao | g6 v & 9ee S
froe TI9ed FEAT 9 IART QN
fagr oTaT 41 WE HioT TG Bew
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oifead gY 71 § ¥R 9% AT & %
stfteer st e T } | SR TR E T
TN FEEWE OAISW fAeET 4r
oG g I w7 A1 W g 1 g @
R § 78 o< o< fay o @) i gard
oA =Y 8 WIR S ST S ¥
g feamr o 9% & g wrAEY
W ogRT g ¥ w9 ¥ gw A
W IR F AagEEor e § oaw
YPA AL 9 W@ 21 WX g
Ng &7 FS F A w1 @wET § o
agaT g g 5 Saw v frmy wod
iy gree W A S A & e
9 g9 I9 FT &7 AT a6 F 9@ §
& qE T @ R T € Wiy e
T | g Wifeew w9 AIgw
qifeEY X R TET, eI qrfedy
R {5 A F TR S\ T 47 |
T ) AE), T w5y S GiEr grer
Frafaat ff, FaFd § A7 SERG FH-
fral off, 99 gAeTEe TR T
ft 3 95 ¥ ¢ TaT aF F N9 QAT A
N A Few §F ag v
AT & ¥ §3.50 447 ¢ar 419 feRm
famar wgr | @) adY feafe & quw  adf
grar f&  Todr 99 999 g1 & 91)
FAA ¢R.50 A7 TY @ W &1 W
T A Al w AR g wew
W fr v o e &, v Y
R EFT T e S AF g7 fear
2 a8 78 & 1 R IR AT A
ST ag 73 fw gad Siaas &Y e Fa 5%
fZisifrag & X @ Ly T
G wqg ex 1 § W =T
w.R0 T dur T &< femm &
TR a &1 arg Nfaaw i &
T FE & A M9 A QA G Gl
RN A7 AR IR S
R g 02 fHy fqgar @ dow
faear a1 s fgame @ amw faar s
&t St grm | enit 3 s feame faama
& Su9 qar et o o) Wiy et Y
578 RSD—8.
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@ g g A e g @4
st g Twar wfga |

gy g G g & f5 eme
T 7 F A7 g v fawme
forar o & o @ aga @ T
qF g I § ) @ B O S W™
HT A FAR 97 @ 1 Fale T pme ax
*1 3@1 g qT Iy oyee gy St §
aw #  fead arfafear &= gt §
W e sma o § 1 78 1 g faar
g ag A F w0, TR fawe
ot gwT & I MR AR AL TR
T ¥ g7 A T O AR W
T IR ¥ F7 wre A 5 T
F earqy farar gegees arferfear do
g | A9 @d an | fare frwram
F1 7478 foFqy MT AT ax® J 5% FFar
——qyfereY Y q&4T & fgae § WY WK @
¥ fgam & W 9 ¥g TW g &
a7 ey # F9 faaaw {¥ed 7
TWH FT R F 47T A IE F a6l § N
fasa g=r 98 39 GG ¥ 97 1 7 Lex s~
1850, Q8%Q, ¥ &AL AWl F WiHS
foar #X (R92.¥R WA FT fawew
g | Y faea & g faorw Q8o &
ol OF g7 FET 97 gg R0¥Y, ¥R
W T T | T FUS 79 57 faome
gR fremr arfed ar | St o Qg a7
2 WR IR F@T IE A A IR
foge & X St AE foie §
Sg & wmiEaw ¥ {&%s
Y. 0¥ FUSTTT 4T, L&YL A 36, Q¥
®{F BT AT AR 28%0 F 30,8
O RYT FT AT | WG ¥ A
ci.ccmﬁq&%mﬁﬁﬂt
T FAT  RG%o . UY FUT TWT A
g% | Tt wFwe wiws fag  § ooud
qafas gTU 39 faw® ey
®IT TUA T AT | AT FaA 78 9 Frav
g Yeu. WY FOT 7T FFr Tar ?
e g9l W1 fviy freerr § 27
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qz ¥ B awrdrard £ ard arfafeat
IR0 ¥ FAT YT T & 0L YUY
T TIF FY A &Y T3 | &F &1 QI
F FOT 30¥. XY TS §I7 F7 arfafaar
o Y F | 7o 78 & 6 30 wfemm
FFw 8. 43 iawm & s orfafaat
g dF T

7 feam & i 3 g e
¥ 3 @ g Y wen R qrfery #Y
e ¥ feue ¥ W 3 A ) e}
feed T FIsm A AIIH TR
% qfey fear fF @ St 78 &
fr gn fogm 7 fw &%, qoe
Fef ¥ fagm forr 7 afe gw oifeeh
F eI 9 ¥F a1 3¢ fawvay, ey
FY TG TIAEIT AT FT LY, 05,000
g a2l # gy, 000 e & F
y§,53,000 &Y | @ a5t & oY fedewr
fer % § SNF WTER AT {8Ys,
qexe, W 8% #  IF WA W,
33,Y9,808 WX FEL, W,0¥9 HIX
T TE ¥ 33,%8,0%% Wi X
gATH g5 1 @Y T a5 AT A A
qifad’ faer FTF T (8%0 F AT IF
£0,43,0%% UrfadrST AT g ST
wrfed | g9 F S Fore ET qwar
Rag I% ¥s WX 99 fear @ AR Ay
& 03 FUT AT JT AT HRIST AL
fip o fraY qrfeedist T QA gor
g1 9 § qR Ig FAET A E 5 L8N,
9848, (%0 37 I T T AT AN
frFeraT & oF arfady & S 9 3s%s
¥ & | 39 feme & frgre w1 & Afaq
@A R,A4,%8Y  wiferT T
AT T fear A S I & Fora 4
g %! faer feam | 99 37 & fw e 1
& ga g qrfemirer gy anfed
69,4%,53% | X Y (R § 39 F 29
FFAC Y, I ¥ 9= 48 Farar 14 § fF
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ATETE § FA qrieriier G aE v, 33,000 |
#qEa g A 20,¥3,m3) wiedw
g TS | §W T v 9O & fF d
Q1 0 | gaT fewa oY o A wF
WIET d 98 3o Wiama F ewaw
W.ITmm AT g @ ¥ g
oz § fFoag st i & mmeT o)
dem ¥ FH A g AR oW
%1 framTEe 7 &7 Tae fFar @ SuEy
frer T F A T FF AR T
¢ F HMER ) dWgd §T THST
fer s Sfgd o & aem a3 5
Frafaw fafy s gy W|WE "=
AU gEi aw ST R foF 3w H 99 Q8% o WY
SN A fasaw , a8 TS e ¢ |
R 39 F1 fewe @ o A% FE9
8% o HIFE GH AR ¥ frer & / vt
STt A4 fagard § 5 Lo wfiaw aF
e fafsma 250 Faa F frar mam
arr fafse AT a9 a@@ 2 )
NAET aF I g g @Ar g |
TR FLEY T fastqg & ar 20 a1 3R
fraree 1 T ag g IR
TR FEU H T T FL A
fear o a8 o fgue foa@ 9 v
AT ] | ZHF QT QY FREY OF BT
F a8 & AIHS Wrar TS —ur7 =1g
& 7 A0 W | gU—FF & T IsmeR A
g1 d faat & fram e ponfaw
fFa @ qar @@ Srar R o fgae
R imagdmmae fF
TR 7gl X ag v fafoqg aga
AL

N T 9 WIaT g £ g wy Sy
Huaq: ag 78 fF gua e Y 7%
w9 FT &, Tgfad @t 7 e §e-
uqT F3T o /X frw 7€ oifasds & o
T ag fragA  fF o= ga s
FAAT, IqF JGIT I gAY qF iwopT
FL A 41 f g e w9 gem o
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¥ §IX TF QA FT QU A9 97
St fiF ST A I AT FodY F oAedy
qfaar ot wfe ¥ og @ =
Qa7 AEY gran fiF AR Wy qifedra
geAy FAT W | FWEF aEee A
NI ITR A FE HHS g1 a1 Iqrsd |
AR gt & faw ¥ a1 v @ qife-
@y aow gE g mmed fgame & AY
e Aoy gE g AT W A dow gs
AU G e A AR E (o
F1 feafy 8 1 ooy 1€ TEEQ T
g ¥ TAIT q AT g WY Sy
qgaT § fF TWe QU FW F Y WA
TG 9T ST & fF Sudy asw &
WET T TIAT =T FiT 8 | T’m
AT Y =T AT § OIWFT AT
feqra & @z *1 aqr 7 TE@w g
AR FTS VEAE T & a7 et
@ g |@F gHar § L% TIAT SEI A,
¥ T TAT FT FHRE, L QT €&
BTA FTHR Yo T00 F RO TG
T AT & | TR a<g ¥ UF  arfedr
T Y Y TIGT [T AT § | I grEe #
F7E 299 § 9 A 37 UG A QE,
IOF A X B N F 4], 43
TG AT § | W TR oF fwww f 0w
AR F ¢R, 13 ¥F AT @ a1 oY FTR
TR grar &1 I W< 9 g fegma
T 1y avrg fafarg wxq & A o=@
F YT G EH AW &1 WS 37 & |
If FTr & fF a8 R FT 9 ARE
AT 98aT &) gRag § afey fF
fafaa g= framr feg gam AR fran
1< a7 fafaqe fFam, 37 g amal &
FEYET F@ 397 faar qr =0fgd )
T AE T G 1 q A AR
Qv ¥ fad 79 G oWy ga w1 HF QY
AT E | ggt aF g & fF FE FAard
wqw 2T &7 d|r A9 S ¥ @ 6,
gy fafede #1 & o 99 1 Q¥
< 7wy fafada #Y aqr wg1 w1 ¥

[ 10 AUG. 1903 |
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T o7 w3 § av F w0y o ¥ s
€T fF & 9w wEr wGF, avW
fafada &1 9t gAR FT AR @7 @r }
JaFT THATT FT FIT FT )

gEY @ ¥ wWw 7 @90 W@y,
af I €216 7 @A A § 7 e
FIT & FHAMET %Y §, 7@ ot @
TE T AT § PR gAY g H
ST ST T FIT FT T4(F gT &, &Y
g% fad g3, FEER 7T FTH
@ ifed o/ A S @ | OF
T3 & Q@ AEHT awar & Al
IgH TG A g A AAMGA | 7
FAR I Y T TG 48 R W
mfeaa 1 &% a9 g | qeys #
¥R B A WIiEHT S Qego
¥ (oux & 19 ) gEe 9 wfgwdE
g (8%s A 9 o AR T 8%o ¥
g WY | STy @ faege AR
¢ § 1 A 9 WY AT e § wEd
T T gE & | T WK agradr g
g | ATAFA FT IATAT § AT FT A
et & fai arfed grga< | oz 4
Br3AX 3R I 5 &1 15 oY, g §
T SamaT 1 QY et Al gy, T gl
foa fouma fpam & gm, mw o
SrAg TG AT 7 Sy gESY SFTAy
3 | I AZAET FT @A ag7 g AR
gER 4% 4% @9 a3 8 | o & FArq
qifeax w3 § T #5075 AR 79
w7 & gafad 9 3od A fgaa #3700
7g B fe At § Far g6l 4 ar wg
i a4 Aw AT AE AR & T AR
< qT &, Fpely iz gak & faw o) adf
g wagg WA AT AR 2 fa
&A1 @41 FX & a1 g9 i gread
Y qF UG TE g 414, SAFT K
10 77 & {5 garl aw R #1 g7 aQ
#1 feare 2 fr wanm wfas fafeqw
T T T GraT & WX gag 3 ora Fafevg
g &1 owre S| AR A F 3
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[ farmaragar srearaet )
qSZ F AW 0T R wHAT E | W9 9N
sear At fv sgw fram fafaqg
o AT fraen Aoy g1 war AT SFET
e fag wma g7 g o o
s 3 dgammidmg N @
qH1 §

5y &0 Ao WM, fawdll,

AT Hye dro GFAY, FTIW,
#‘ m’ W:

ot quaard, faedd,

ot flo Fe d7 TH@

o9 T4% F9T T 1 9 fF few
AR 9T FET 3 fg g ar o
g # gfte @1 ol f5 F Y 9y
NI TR A8 TF )

@ a@ § fedigaw swa 1
=i ga foae o w9 @@ & 1 g
AT Fa Ag1 AT | qawEE,
wig foadt odf oot &, ad #r =
@ &, TR WY ot o oY W E, qar
ofr ot odf wd § IR T @ IR 3T
W AR T I FRARIT & T3¢ "ifers
g F i AT oy € W mwedr o ot
fea @ W el w@ § 1wl
Qe FRT Fr swawar @ & FF
Qg 9T i | WA 7R el
& Fwg W agema § foer i
S€ng # Fihe W@ fawar § ook
g TET wEe F% § 5 qdr
fomr o o e | TF IR F Yo BIT
F1 @1 Zar & | AT &Y agh, T TN
IHEL &, STHTH A1 F7T 81T ARAT—~
JUF T AT SET ¢ AT AT 2 Gar—
qd 99T uF faq emeEx F1 Higens
& & for FaRaT ¥ a5 93 fwar
& w3 | famer ¥ SI@rDT A §
IR qAw #} Ay waear Y, fe

of the Life Insurance 1874
Corporation of India

W 3 I T ¥ ARART T &

fod gamr afssd w2AT §77 2 A

g MR ST W gra gt g 9T

qeT |

e o ifad f5 & A9 o Far
grn & | ey Y F7 AT HT Fr S
% fr oo s g fem, Sfee femr
¥ et ¥ aom & feaen
QUGN FXAT &, FF TE! aFar | g a7
FE 7T AR TN @iaq G wafvg
FT gaar 5 sft amae A aifert wg
e HFaua s w1 7 2T a3
s fest €aw X F9 & faq srar
qTE av S, W sy Har fagw
I ¥ ggf FwE WEIfT ST,
g Sfa = @ | S FTH 9l g g
ag faeclt ¥ Y awar g | @ fauw
g ot T =fEd |

8% T avg frfeal & ak &
& 1 4% Y 7z fam & O falt srfme
FT feaeT qie T8 a9 T, 7 F
Fes wIfeaT 0¥ O fraea #<ar 3
& wiT o a9 OF wee fAgad
Ty ¥ fow ¥ ot o @ s
faferw s 7o frafragl & qu amr
¥ g¥ | W TE T qaedT o g |

fafeer 9 & A} ¥ F 95 faaT
w&aT fF ge a8 997 fFr Ay ar
f g FTrae ¥ fafer & &
F o F A oG qF IEH
¥ U R qar § o fafeeT o
fomr T

z%ﬁa‘fa%nﬁsra’m (mortgage
loan) ¥ 3T TRAS FAT £ | gAY
73 T & f 3 @St O} g7 ag W
& | AT oF FIE wAEE & A g
ot frr & mfyer Swer exfasw
ATIT I FFFL AETT & W T I
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AALATAT G 2, qT FF AFHL A
T AT &Y AT § A F1 AT
ST QI 9gAAT § | &Y 9%ET A
@ Fdt g% §, Y Few & @ W)
o & At oF wr ¥ F faedr ¥
NELIWAND shmaT M@
FETEATE | Y T T AT sqfrra
fir ¥ fomft Omew & ST AT AT
TEFT A 94T T SATET | |
-
FG F G F W TR TEALY
¥ ) 7T [ W I W A 9w d
o T ¥ 2 dax ¥, fiee HifwaT
I & aR F & g 3@ WS
TS o1 717 4, Fegiw aar v wrae fry
st ¥ T@aT & av agr #v otk
FEA——Y o g, A N g wv
S—far T o0 TWA WEN B
T 9T AT g AT, 3% AN A,
wiYde e 1 gt ax e @1 WEe
FETET X FAT FT 49T FAT | W
¥RT 9T ¥ IAFT TEHT &Y 4T v fE
i e agf o w7 W ) T AE
aﬁfm\rfrméﬁaﬁaﬁz%ﬁmq
FT FEH FA § | |

T AT F T F FY A9 Fg
T ATRATE | T F TR AT TG )
Y T § HIT ATEET agd aR & |

Tee VICE-CHAIRMAN (Smrr M.
Govinba Reppy): Your time is up.

Sart DAHYABHAT V. PATEL (Guj-
arat): The Deputy Chairman was con-
sidering giving us more time as there
are more speakers, and this subject re.
quires more time. So I hope you will
please extend the time,

Tae VICE-CHATRMAN (Smrr M.
Govinoa Reppy): But the mover has
already taken twenty minutes.

Tee DEPUTY MINISTER or FIN-
ANCE (Smrt B. R. Bragar): Is the

[18 AUG. 1962]
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time of the debate going to be ex-
tendeq then, Sir? Two hours is the
time allotted.

Surt DAHYABHAI V, PATEL: We
have made representation to the
Chairman that we should get more
time, because the subject requires
more time.

Tre VICE-CHAIRMAN (SErt M.
Govinpa Reppy): The Deputy Chair-
man will be coming shortly and she
will be considering this.

SHRr V. M. CHORDIA: I shall finish
within two minutes, Sir,

Tae VICE-CHAIRMAN (Smrr M.
Govinpa Reppy): All right.

it T AeTATET AT
F oY & oo garra fa7 2am g ) o
S FREY FTAF FY f IT FALT T AY
7z famifar 9t B w9 =fal #1 7 diee
wfeal #1 27 3% |IE F7 S faur
WF IOFT FAifEa FAT fgd o
TR 77 fF fedfoaa qearrdr w3
TaTs o7 | R A B T e ¥ gfg
&t s ) 9 ag 5 fetade a1y 9y
srafa & Saay Y agmET 9T ) S Y
o 978 A 7R fy aggmfy ¥
oot e & & gadr Faifaa s
FT 6 FL |

TF 75 H 77 & i 0o wido Yo
& qdmfa F1 <t fagia ao ¥ <ar §
o fema & ofde w1 s fagia
g SuR a8 N a¥w fasaw § 9Owr
HFHISTE FX & IAHT fqF7 T
g AT & Sq e F foar s o)
F AR ¥ FA A § ITEY
RE g3d FL | wiee feue &1
F WS § IO AT w0 & o
st fasdiaresiaw &Y qifesy fom Y
a9 @Y g—arY frad ag wfasrdr
gl, ITH TR §7 M @ At -
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[y famergere WSty S=fgan)
TATAT FT ¥ THHT 3% qF ¥ T 3~
SERl o TwA A gwr w6 a1 A
g |

feale F X § frdaw & fr gt
T {835 FT QU T FET W
fofid § g8 It 33 7 FOw AR )
g A%z ¥ A faeng g <y |
TF qIeed I W 9o § 9oy § |
ST Y39 4 AT W57 W &7 TH AT
AR IAA § | T FATT qF {94
9T FT I TF g AT § A 5
gq BT TF T F7 AT FGT q1 YT
wogl gRT |

Tre VICE-CHAIRMAN

Chordia.

ot farwegere warerat ety
oq, N WH A7 F IR A 8 0@
TS W g ¥ A g FETH F o
¥ O\ o & frgey e FTE )
Wagydga @ § 99 | W
fra £ AR D wrde g -
oY @ IR quar ¥ g frdew Grar
§—37 ¥ A} § = § 5 «ars, =
W & N afeayt 97 § G @
QT AT FLEAMT FTET F |

! W I LT (I W_A;)
JoaaTsaer Y, Sftaq ST A ASAr OF
oft Astar § W1 fF I I oA &
AR F FAT FIN A FEIF gy
& | ST %Y NS IR T A TG
FT § ToT AT @Y § 76T 9T § 77 -
FRF EAAMEE AT § aRITH
gag | Saq-am & fqua § gue g3
g fE faerdy § ok ag SN fg @
wamwgd 3

(SHRr M.
Govinpa Reppy): That will do Mr.
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¥ Hg Y & o o ¥ -
T ATAATESA A AT L T & FTA TT
WHA A GE | e g e §
FTH H 7O g1 § oan 39 g @l
FT AT AT FTET BT LGS 20 |7
AR WE AR a9 ¥ 93 W@ {4 &
AT & | T NHTR A T fawvw oo
ag WY g7 AT ant H FTr A T d o
AIEFAY F#=R 9 LS 7 ol o faw-
¥ ¢ W o FUT &0 FTAT a8 ¥
T &9 FUT T FT 71 TAT | 34T TFH7L
o) fastre g QU F AT H R v
o FUT WIFI 4T I WT R WA
oY FUT TIT  FT &) 4T & | T8 TFL
fasde frFrerag F AR fswd T g-
O o Wy AW Frar T gE g 1 a3
g9 @y gu ot gaa 3@ 9 q¢ faRw
= 3T § fiF ag Aistar nitw Aty
g, sifirs Stafir @ W s fag g
TF ST FrT @ AL AT | gae I
§ @ DA 37 T Afaw e
g & o i e ®, @ G i 7,
AT F g fawwE diar §)
gan @ foNE ) 3@ ¥ 9g war T
waar & f5 garr aret ¥ fra ey
o | I | Freeiam F) ag faamr
=aifgq fF  fear fasa w3 & g,
fFaat G2 Fel ¥ gar W fpqar gt
¥ gHT | WIQAY &7 wfasia Radear
T gl § & L&Y {1 IR W =@
TR AT & AR I T DRAT T8
& fowr g el ¥ @, fFa g,
R GGT T IGFT FIH 7 °4 T
R ooy Sua feafa it dqienas adt
& 1 gl ® iy AT F) SDE-ET FT
WA e A% W WA G, w4+
TE geaey § TR FTH fFar w g
F wrwrar g o St & arr 7€, wfg
T gats & gra—-faad f&FaR
& M THS T g, aar g o Hww
¥ 79 Q #fcw q waw e §-
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OFT feF SRR g war g | gEEar
¥ o wrdw v gfear et @
WY §— g R & 57w Ao
WA &— % g1 WY IR I AFa-
T F AT A A7 A1 99 T
ufes faware @ @Far ¥

xg 93 ¥ W qehfwdfa
qe-oe F AR § fr Fgar I g | /Y
ey § &7 5 Yo o FooraETl
wreAg fafreee & aF S SF-TT
% ggrar &5 Qo wfewd @,
o W S WR fefawme Wk
WiAY ~q q9 METF TG E | SR
Fgrar & el ¥« gueweEw § AN
ST 7g gEE a1 fF Few afew o)
wiw wifre § ey arew gmy aifed |
TIF FI I@THE H) Faare s aifgd
FIFF aga & grba AR HATA DT
g 7 N fedigwror AR S
qifed § AN FrHE Ma@fEr § A%
) NFT AT Haw wiea § oo gaw &
R i T | g 3
g T U LT R ARG
£ | g A 7w few B e sfeer g
UF @2 ¥ g1 W 9 WY &F I F
gren e fafrag & fe , =
T AR L IF TF D & w= W g
QR OF A F7 Q A G i A qrer
F1 gfear § X ¥ 0% ¥ e 9
Y FUT TF Y T Tear @ WA
I FE OSAT 1| W G R |
QF T ftee 2) 91 S99 I8 5T
srat grm | fedfaeer mifewr &1 f1
qrazwrar A & | WA aie fa
@ Gd § A T R0 M FAT Y
wfas qgfmma &g Aae wiew
F AR JT wies F1 faegs I53EC
TRV TG HI I AT ¥ o1 § ) o
&1 Sferitam gt arfed ——ir i) wifa-
gRE T wiupac doo wieg # § ——

|
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g W1 1 W&y qtw d 5 f a
#IfT £t 31 & a1 w1 wvg Afew
ST T T N AT G FTHE I
drn g € S S fF Fef Y, 00 0F0
% BATT WIRT ¥ ogFal &,
0,000 TF WATAT ¥ aFAT §1 T
a3 & T a1 ST ART w1l AT 4G,
a7 ST FAq FT JeARE FIM, IAH!
WA g WX Sae AGH AT
93 i o &9 9T g1 v wilEw
¥ [ifF A 7T JeadT g ¥ aga
gRY W AT @ WX TE9 |Wl &
o wgfr gt g1 e Sy
" Q%0 F qT WISCEfrav #Fq §
ITH qEAT T WA F 1 S g F
FXA C: {Uook—TmH Fovd &
St g WX 9% gU 4, S a9 TE
g g1 T AF A TR TR
g 9g SEd, (8% H—15,¥%0 |
IYWIN @Ry gua) e
¥ @ a1 & WiES Haw N € 4
fi fraT aow fraw ot & s dfew
T TS fAwTe #% T s At
AW o2 frat sifa 9eF @99 X
g &

o Ig 9 § I 57 9% T @
qT IHF T 919 Jg 3 Tq7 AT AT
o atsr ew § § So
Aafsr srRFET §, ar & #afw
TTEFTT & T FT F1E (a1 HrerzaaFan
@ 2 T AN s S uw
AT FT gl 239 &Y g =nfed,
qg FW T qOAT 21 ¥ UHRAET
T § AR UEEgfed Srakaed
& wfaforr 9t UFee & oiEdfer
TR & F 7w § W wrni=a
TEAIEoX AT § AR A6 FTHd
oifgeT o« 1 S AW &1 qOFT
FIEA J 49 AT g g9 FA
T AR 16T &, 99F A1y 919 ot
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[ W@ Arerrer st
AN I I T T
WX fehrg & Y THTIRH WA
§ o ©F wfgae w@ar 20 ST
aifre @& §f & 9% ara a9 T
woTr R

@ TR TEH AR A g afaw
gt & fF Y dreew wiaRaw # e
o St SR g S frgfe A s
TEN AT FY| UG EdE &
W HR FOraw § weelye §
FTH G Yoo G Qoooﬁq’qaﬂ‘éa'r@'
¥ qieew g § ot T e ¥ @igf
Y aedt @ W W 000 ¥ FAX
¥ § a e 1 e & faar frgfer
Q & A ERdT ) @l ¥ TR &
7 g A4E ¥ gF § wifrew g,
T ® frdy s & fow 21 3g
wex g fF @ Qv &7 St TR Re
BaH E e wt wiwTe § i ergow
W Y TS GAY H | O - X
AT T g & Y sres
oo FOX NEEE FCT &1 uE FEAT
R R T
HE1 § OF WY a1 § a1 STReRm
gt wfed s o fad a1 &Y GFe
¥ durm @ wrfed ar fedt ST
71 gar from awer wrfen fomd as
T8 aeTg ATel A Frafrar & g
afew 97 it a1 Fgae W qEAie
W oepfle & gt s

TH A S w9l W A arfey
g 39 I ¥ 7 fadew a@n g
Rgrat § A A it g9 ag@T Ty
g ok Ay W Ad A S SN @)
oF 81 T UF &9 wfaw @ A
wEE oFdt ¥ 5 fegam & @9 @
¥ad TS G § 7 9914 & fog
dw fear T g9 @€ W H e
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gzd ¥ & ag & Wik S SEE W
F& A F9 (7 T § IaA qi qET
#1 ol 3] & Y sar ¥ waw d
gwwar g fF g afa ges #t 7
fre @ gfar @t fegd . f
1 wrored A € w9 & dEw W,
Iad wgt aw A0 guer §, Ol
¥ 9t WS FW FT A0S Wofawe Ag
& froul & s ot w9l O oAy
g W & wex el atg T o
¥ e & 7Y & w2 7T A7 ARt
2 &1 TE g FAIE T FTEREA
aug ¥ of1 aE ) fR g wde
& a1 W A 9 f F AR AR ot
qFEET AREA FE Y ¥ Ag &9
wit 3u gam ¢ 5 Pl &
sfea T =rfed i w9t 3w
T &% wadl # & T /9 oIy qEET
T g7 g |

WA &T WY T 8 @F & 9%
g9 ¥ § Fae g faas T AR
% 5w Tt e § B el
FY ey aga ufaw g W ¥ AW
agt F7 AT AEF | ITH "q=aw-
FIT qrEd ¥ | * § AR Wy
§ gy weqr wigs @ ¥ g
fastam v T3 WX 77 FET FT 49
CigE |

wa £ foenw ® ST W
Wi araT ARy § A F A aHwar
g 5 mft qw fordt & fod st v gran
qr, gfg Wi o &7 9 gfwfaa fmr
grar g1, 92 91 a% *< fGuy war?
afeafea far # st ofq 9 ooh 1
& o7 @ar qr Iud HiERET #1 0
AR ¥ W I A & off sy &
gt 3o shifam, g 8t a1 e
N gy g g IR fgegw
¥ foqr smar @1 SR FZ IR §TA
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g Sy At W S sargee qiferr
a5 gt ofr g St sfifaaw faar
ST 91 IY FRARIA & Y I
AR ST AR 1 W) R ofa A
T 95F g ST g q o w7 oA
s omar g, gl # g ot @ ot wfa
i frar T @1 w9 T A9 A SR
w3 faar 80 T T® ¥ we daw
gq fexat v vy Qar § W @A
VTR F & a7 @9 T9qr FA
&1 ug aAd F A8 AT 8 1 wiwwaz
a1 Tt X Srge g ofedt S 2
3 eft #t ot g7 frqar §, o @
R R & A oA g @1 WK
ag fod o< & &= § ¥ oY & g9t
£ SUFT §EIIR FAT FRAr § 8
HIAT AT AT FIET TN A
99 eff %Y #af 3 J ¥ afaq frar
T | |

gva1 & 7 &7 Wt aF I §
& g § ot ¥U frasw @ fF s
A &Y Aoy foaiE #§ faaarar aifad
fr ==t & i & et more g
wraw a1 g1 f& ag s Ay Tl @
Al ¥ 999 ¥, I fqaE & 99
#§, 393 faem & 59 , @ ¥t aw
a7 AHa g2 §, feaar sew fawar
) TRAWF @ wR F AN
7 grr 8 ot A arfawr oW
& ag ff, ofF TF F aTLR 7 9T qG
g o, a9 aF FF €A ITE faerar
Tgar §, aEY F1d wigaw ¥ G §)
ot fiE &t e § Aw v @
IR g & uF @ fm aafer af
I gar 7@, SEA ¥ feEeeeaw
fpd—zapr e & fag o 437
W e # &t 81 gafy @ ot
§ 5 weefET S faid o) oo
FeprRTm wafiwe FT 3, 9 R

Corporation of India

a9 & gms qAt aghRT @ aq 4
Tt X AT T fF g 9w
e q AT G § WIR IT gAR
¥ B R ATV Y aFAT I

ferer wortora & oY (oY Wo wTYo
wA) - Sg 7

o WA e AR ¢ TR
#1 mod gt ¥ safer & fag
oF @t &n af ff ) FeRa #
foiz & ft faar gar § fr = O
safopr € o, agi ¥ 99 A w@g
o fra mfees 3 g wentaa
€ w7 foar @ o soa Fameens
q¥ fa=re @ g v g1 ®fww #qv
frare gon, o T Ag g

Toe VICE-CHAIRMAN (Sgrt M.
GovinpA Reppy): Your time is up,
Shri Bhargava. You have taken
fifteen minutes.

T WA AUAR AR UF
Q) faaz oix wfgd 1 Q9w B Say
¥ § frass & wgar § 5 o
#7  fermd wedl T [T AU
St fop ogs aga & Fafaat #§ ferram
g A ZraT AT—FH § FH /¥ faan
g wafaut u= T w9 I
R W &S gEfaw § A
aw fertaT st di—agt ag gar
2 for &% g ¥ Y & qrer gEAT agay
2 oaar g ogam) S A9 R
IaF IR § wEw Ag! F § 9
|1 &Y gfrar & faF ag g anfed
fF dW@ v gaar A foaar s
8, Sga & e faae, wifgd

SHRI P. A, SOLOMON (Kerala): Mr.
Vice-Chairman, I am very glag to
say that the effort of the Life Insu-
rance Corporation is commendable
though there may be some setbacks

|
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and there may be some irregular
activities and so on. Sir, for the
last four years it shows very good
improvement jin the life insurance
business all over the wcountry espe-
cially from 1956 to 1960. As for the
number of policies issued, the figure
has increaseq from 5,49,401 to 12,49,821
which is a remarkable advancement.
But I should say that the advance-
ment is not regular and dees not kezp
pace with the requirement of the
country. After the nationalisation of
thig life insurance business, the peo-
ple have more enthusiasm to join the
movement and there has been a good
chance to spread this business through-
out the country. I do not know what
is the programme to expand the busi-
ness more and more, especially in
the villages and small towns. I would
like to point out certain drawbacks
also. It we go through the figures
from 1958 onwards, the progress is
not so rapid as in the previous years.
In 1958 there were 9,493,771 new poli-
cies, in 1959 there were 11 lakhs but
in 1960 there were only 12 lakhs. The
same is the position regarding lapses.
The 'figures from 1958 to 1960 show
that in 1958 it was 5'1 per cent, in
149 it was 6.0 per cent. and in 1960
it vas 6°6 per cent. So it is increas-
ing slghtly. I think the activities
of the L.I.C. can be corrected in this
direction as early as possible because
this is not a good record. Anyhow
the activities can be expanded further
in our country especially among the
villages.

Regarding the (enefits of this
scheme, I would say that the mort-
gage loans granted by the Corpora-
tion are limited to certain big cities.
During the years under report, the
Corporation commenced grantg of
loans on first mortgage on immovable
property situated in the cities of
Bombay, Calcutta, Delhi and Hydera-
bad, including Secunderabad, the
minimum amount of loans to the
borrower being Rs. 25,000 and the
maximum being Rs. 5 lakhs, In 104
the Corporation extended the scheme
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i for g'rant'mg loans on mortgage of

properties to the cities of Ahmedabad,
Bangalore and Kanpur. So it is really -
confined to only a few cities. I sug-
gest that this scheme should be ex-
tended all over the country, especial-
ly in the village parts. The people
in the big cities can get such faci-
lities not only from the Insurance
Corporation but also from  other
sources but if these facilities can be
extended to the villages and small
towns, it would be more beneficial
and it would be able to attract more
people to join and take new policies.
Regarding the financing of housing
schemes, it should also be extended
to the villages and small towns.

Anyhow the progress of thig Cor-
poration seems to indicate to me that
it ig time to think of nationalising
other insurance business, especially
the general insurance including
marine, machinery, etc, because the
Indian Insurance Year Book 1960
shows that the* general insurance is
mainly being done by foreigners. Not
only that but every year the Indian
business comes to a bad position. If
you go through the figures, in 1959
the number of Indian concerns were
90 but in 1960 it was reduced to 88.
So also in the other business. There
is a predominance of the general
business in the hands of foreigners
and some monopolists in India. They
are making huge profits, crores of
rupees, every year in this business.
So it must be nationalised. The fin-
ancia] facilities of this general insu-
rance business can be utilised for the
purpose of our development, special-
ly our Plan efforts. This is the time
to take over immediately the entire
insurance so that the people can have
enthusiasm over thig matter and the
entire financial resources can be utili-
sed for the purpose of our develop-
mental activities.

Regarding life insurance, I would
say that it must be organised on the
basis of a ‘people’s’ movement. Now
it is only a business activity of a
department of the Government. The
enthusiasm of the people can be
roused only by the co-operation of
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the masses of the people, So the
organisational structure of the L.I.C.
must be changed. Now there are
certain zonal offices. Only 3 or 4
zonal offices are functioning now and
there are of course certain small
branches and divisional offices are
glso being increased. But the con-
centration of the organisation is en-
tirely dependent on the zonal offices.
1 suggest that the zonal offices should
be expanded on the basis of the
various States and the present set-up
of Southern, Western or Eastern
zonal offices should be done away
with and State offices must be started.
It we make such rganisational
changes, that may attract the people
and enthuse the officers. The State
Governments also can take part in
the movement. Now I do not think
any State Government takes any in-
terest to expand this businesg be-
cause now they are 'more or less in
the position of onlookers and so they
are not taking any steps. The entire
energy and efforts of the State Gov-
ernments should be utilised to popu-
larise this movement among the peo-
ple, otherwise really the people can-
not take part in it. So also mass
organisation should take some interest
in this regard because after nationa-
lisation opposition comes from certain
sectors of the people. So there must
be a campaign or a movement to
popularise thig insurance business
among all the people. By that method
we can organise a socialistic way of
approach in this regard and it will
help the economy of the country to
build up the society on a socialistic
footing. That is why I have made
these suggestions. With these few
remarks I conclude. I welcome this
opportunity provided to us by the
mover of this motion for discussing
this very important subject. ‘Thank
you.

+ Sgr1 M. S. GURUPADA SWAMY
(Mysore): Sir, I wish to utilise the
few moments now at my disposal to
discusg sume of the vital prohlems
facing this great organisation.
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Madam, you are aware that when
this life business was nationalised in-
the year 1958, great expectations and
great hopes were entertained by all
Members of Parliament. In the
Statement of Objects and Reasons
relating to that measure, the Finance
Minister stated that nationalisation
was necessary and even imperative to
achieve the broad objectives of in-
creasing insurance business, to take
it to larger areas, including the rural
areas, and to give greater returns to
policy-holders. We have to see after
these few years of the working of this
organisation, how far we have ach-
ieved these great objectives. In the
past also, as we may remember, many
criticismg have been made in regard
to the working of thig organisa-
tion. Even the Estimates Committee
has gone into thig question and exa-
mined in detail the various aspects ot
the working of this organisation. That
Committee has made certain recom-
mendations. Those recommendations
are very important and I will advert
to them shortly. Before I deal with
them, I wish to make one point clear.
In gpite of the various criticisms and
in spite ot the various comments made
in the House, in the Press and also
through various organisations, the
working of this organisation has not
been improved very much. The Re-
port which we are discussing today re-
lates to the year 1960. Obviously it
is a very old document and a dis-
cussion of this Report at this hour,
perhaps, is too late. Nevertheless, a
discussion is important if we keep in
view some of the fundamental pro-
blems that are facing this organisa-
tion. This Report wag submitted in
November 1961, that is to say, some
nine monthg after the period of the
working of this organisation. I do
not know why there should be such
inordinate delay in submitting re-
ports.

Sert1 DAHYABHAI V. PATEL:
There is the Companies Act.

Smrr M. S. GURUPADA SWAMY:
Anyway, it does not do credit to this
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organisation. If they take such a long
time to produce a report—nine or
eight months—that does not redound
to the credit of this organisation.

This Report, Madam, deals with
various aspects, I must say, however,
that 1ts whole reading looks to me
very insipid, It does not bring out
many things which ought to be pro-
perly brought out in a report of this
kind. And while reading this Re-
port I was not able to make out the
working of this organisation and to
get a proper understanding of it. For
that purpose, I have to depend upon
other reports and other opinions ex-
pressed by various organisations in
thig country and thereby I have to
gather information, That is why I
have to suggest that the Report
ehould be more comprehensive, give
us all the data and it should not
cover up failures or omissions or
any errors in the working ot the
organigation. I wish the organisa-
tion to give 'more attention to this
agpect of the question, The Report
should be quite pointed, and it should
bring out elearly the actual state of
affajrs of the organigation.

I said I would refer to some of the
important problems confronting this
organisation. The most important
among them, in my opinion, is the
organisational set-up. You remem-
ber, when this matter came up for
discussion in both Houses of Parlia-
ment at the time of the nationalisa-
tion of thig life business, suggestions
were made by certain Members. I
was participating in the other House
in the debate then and I suggested
that one corporation would be insuffi-
cient to carry out this huge task and
that therefore, it would be better and
desirable to have more than one
organisation, to have more than one
corporation. I suggested this and
8 good many Members of my Party
made this suggestion because they
thought that there should be some
sort of comparative standards to mea-
sure the efficiency and performance
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of this organisation. Without such
comparative standards to measure the
efficiency and the work of thig orga-
nisation it would be difficult to judge
either the efficiency of the organisa-
tion or the improvement or progress
made by the organisation. Therefore,
we suggested that there should be
more than one corporation, perhaps
there should be 3 or 4. Now, after
the experience gained, the Estimates
Committee has come to this conclu-
sion that this is a huge monolithic
organisation whose task has been in-
creasing all the time and that it has
not been possible for this organisation
to fulfil all the expectations and all
the tasks and all the requirements
that are expected to be fulfilled by
thig organisation. And so, the Esti-
'mates Committee has suggested a
radical change, a revolutionary de-
parture with regard to the organisa-
tional set-up. They have advisedly
pointed out two alternatives. The
first alternative is to set up more
than one corporation so that there
may be division of work and division
of areas. There may also be healthy
competition between the corporations
so that the country and the people
may know which corporation is doing
better and which is not doing better.
The other alternative they have sug-
gested is that there should be one
organisation with a federal structure
with semi-zonal wunits functioning.
Therefore, I also submit that with
this monolithic structure, it would be
difficult for the organisation to carry
out its functions more efficiently and
in a direction which is healthy and
which is progressive. In the first
instance, therefore, I would suggesb
that the Ministry should immediately
take steps to see that the whol~
organisational set-up is reviseq and
reorganised so that there may Dbe
better efficiency and better standards
introduced into the working of this
great institution.

The organisation as it is constituted
reveals certain inherent defects. Per-
haps it will be remembered that for
the central organisation as it is con-
stituted, the main office i managed
by a large number of officials, a large
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number of highly paid officials. Per-
haps it was necessary at the time of
the nationalisation of life insurance
to have such a large number of offi-
cials functioning at headquarters.
The Estimates Committee has clearly
pointed out that the staff is very
heavy, the pay fixed for the various
top officials is very high and that it
is not necessary. At one gtage they
pointed out that for a particular func-
tion which could be discharged quite
well and efficiently by one indlvi-
dual, they were having three people.
This happeneqd in the accounting de-
partment and the financing depart-
ment. This bloated staff is responsi-
Dle for the high ratio ot expenses.
Perhaps the House will appreciate if
I give the relevant figure. Nearly 25
per cent, to 28 per cent. of the trans-
actions go to meet these administra-
tive expenses which are not |being
reduced; on the contrary, they have
been maintained. So, it is very
necessary that this huge administra-
tive staff ghould be curtailed as early
as possgible.

I would now like to refer to another
very important question, the question
of the policy-holders. There is a tall

claim made by the L.IC. that the
interests of the policy-holders have
been well looked after and that

considerable progress has been made
in this respect but may I point out
that the claim made by the LIC is
not correct? If you go through the
various reports of the LIC dealing
with the policy-holders, you will find
that they are the most neglected peo-
ple. They are the people who have
not been taken care of at any time.
We have to remember that the policy~
holders constitute the foundation of
the LIC; the LIC utilises their funds
and manageg their funds but the
policy-holders do not get any service,
Even if they get any service, it will
be delayed service and very little of
it. Take the case of settlement of
claims or loans or anything, you will
find that nothing has been done so
far to alleviate the sufferings of these
people. In the case of claims, there
has been delay ang delay and there
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are claims pending for one year and
more. I came across such a case re-
cently in which a person had died in
the Nilgiris and his wife and the re-
latives of that lady approached me
with the complaint that the claim had
not been gettled for quite some time.
I wrote a letter to the Chairman of
the LIC last month. I got a very
routine reply saying that the case
would be considered, action would be
taken and that I would be intimated
In due course, In gspite of all that,
nothing has been done so far even
now, nine months after the death of
the individual. This is not an iso-
lated case; there are many such cases
and this ig the experience of ail
people.

In the case of granting of loans
also, there has been inordinate delay.
I do not know why there should be
so much of delay, why they should
take so much time to sanction a loan.
There iz no delay when it comes to
the question of granting loans to
other private firms. Funds are avail-
able and there are Mundhras and
Mundhras who will get away with the
funds of the policy-holders but the
policy-holders will not get any money.
That is the tragedy. Now, the LIC
has got an Investment Committes
which invests the funds of the LIC in
a large number of concerns and in
the purchase of shareg and debentures.
Tt is expected normally that the
funds of the LIC should go to the
development of new industries or the
expansion of existing industries in
the private sector or to help the pub-
lic undertakings. Let us see how thig
jg done. If you look at the figures
relating to this, you will find that the
funds are invested insofar as the pri-
vate sector is concerned in purchasing
shares in the market. That does not
in any way help the expansion or
development of any industry or any
business in the private sector. They
just purchase shares and that is why
people like Mundhra are able to get
a lot of money; otherwise he would
never ordinarily have got the money.
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A new company which is floated or
an existing company which is ex-
panding ought to have got the money.
Then again, see how this Investment
Committee is functioning. There is
no procedure laid down. This Com-
mittee consisting of six odd people
drawn from somewhere, somehow or
the other, sit and decide the various
claims of businessmen and they dis-
tribute the loans ag they please. I
want to know why, even after six
years of existence of this Investment
Committee, it has not been gble to
draw up any rules of procedure. This
ig a very amazing thing. Moreover,
the constitution of the Committee is
such that some people from Bombay
and Kanpur, those who are associated
with some big business, are associat-
ed with this Investment Committee
and people from other areas are left
out. Thus, the Committee has no
representative character; it doeg not
enjoy the confidence of the people
‘and the policy pursued by this Invest-
ment Committee is always not above
board. It is high time that the whole
approach, the investment policy and
the constitution of the Committee is
drastically changed. '

There are other important matters
of which I would like to refer one or
two. Take, for instance, the fact how
the meetings of the Board and the
meetings of the Committees are held.
Law does not provide any sitting
fees. If the Board meets, every mem-
ber gets Rs. 100 per meeting and in
respect of the other committees, the
Executive Committee, for instance, a
member will get Rs. 25 per meeting.
This kind of arrangement is not seen
in other Government undertakings. I
do not know why this discrimination
should be made. When the explana-
tion wag called for as to why they
were having thig discrimination, the
reply was that the number of Board
meetings was less and that of the
Executive Committee was more. This
is not true. Statistics prove that the
meetings of the Board and the
Executive Committees are almost
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equal. When that is the case, why
should there be this discrimination
made between payment made to
members of the Board and to mem-
bers of the Executive Committee on
the one hand and to members serv=-
ing in other organisations of the Gov-
ernment? I would like the hon.
Minister to give thought to this
question and take some remedial
steps. . .

Lastly, I would like to make one
observation regarding rural insurance.
Some friends have already made =a
few suggestions but here I want to
make one critical remark. The LIC
in its Report has made a claim that
46 per cent of the policies come from
rural areas. It is an utter falsehood;
it is not true. What ig the basis for
this figure? 1 would like the Minis-
ter and the officials concerned to
explain how they arrived at this
figure. 'This figure is obviously based
upon a wrong calculation. Areas with
lesg than one lakh of people have
been taken into consideration and the
figures relating to these areag have
peen added up and it is thus that they
have been able to arrive at this figure of
46 per cent. I want them to go by
the Census figure. What is the
Census figure in relation to g rural
area? A rural area, according to the
Census, is an area which has 5,000
or less than 5,000 people and the areas
with more than 5,000 people should
not be considered as rural areas.
What has been done by the LIC
officials? They have taken the figures
ot those areas where the population
is more than 5,000, 50,000, 60,000 or
Jess than one lakh and they have
been able to arrive at this high figure.
T want the officials not to camouflage
the whole thing by such figures. They
should have explained how this figure
was arrived at. I want the hon.
Minister to explain this, to clarify this.

About rural insurance I may say
some efforty have been made for some
time past.
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Tre DEPUTY CHAIRMAN: Your
time is over, Mr. Gurupada Swamy.

Sarr M, S. GURUPADA SWAMY: 1
am finishing. And panchayats, co-
operatives and other organisations in
the rural areas are expected to parti-
cipate in this, May T suggest that
there has been so much of publicity
made about this in the Press but the
progress made is so little? I would
beg of the Minister to concentrate
more attention on this important ques-
tion and ask the officials of the Life
Insurance Corporation to do some-
thing more about insurance in the
rural areas. Otherwise the very main
purpose for which this nationalised
institution was gset up would be
defeated. The main purpose was to
spread insurance to the rural areas,
to the rural people, and that objec-
tive will not be realised unless proper,
effective and speedy steps are taken
in this direction.

'~ Thank you very much.

Sarr DAHYABHAI V. PATEL:
Madam Deputy Chairman, I am very
happy to see this Report of the Life
Tnsurance Corporation and I would
congratulate the workers as a result
of whose efforts such a Report has
been possible. I have, however, to
say that like all Government busi-
ness this Report camouflages to show
us something much better than what
it really is. Madam, the officials of
the Life Insurance Corporation sit-
ting there are smiling at my remarks.
Some of them have been my col-
leagues and I would ask them whether
the expenditure on printing a Report
on guch costly paper was ever known
in the institutions where they were
in the old days. Why do you want
to camouflage your Report and why
do you print it on guch costly paper
and in this manner? Does this Report
go to the people who take life insur-
ance policies? This is probably what
‘you send to Members of Parliament,
to the various Departments of the
Government, and do they need to be
fed by such things? '
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Surr B. R. BHAGAT: You object
to nice printing and get-up?

Srrt DAHYABHAI V. PATEL: I
don't object to nice printing Mr.
Bhagat. What T object to is the ex-
penditure involved. The largest life
insurance company in this country
used to print its Report on Indian
made paper in a very simple manner.
I wish the Life Insurance Corporation
which is now managed by Govern-
ment would take a leaf out of that
company and print their Reports on
Indian made paper. This is extravag-
ance; there is no other word for it
and it is only under Government
management that such extravagance
can take place,

Sarx ARJUN ARORA (Uttar Pra-
desh): Hand-made paper will be
still better.

SErt DAHYABHAI V. PATEL: 1
am not pleading for hand-made paper.
I am suggesting Indian made paper;
it will be good for this purpose.

Sart ARJUN ARORA: 1 suggest
hand-made paper will be better.

Surt DAHYABHAI V. PATEL: I
would also say that looking to the
size and bulk of the Report, the in-
formation available is very scanty. I
agree with the previous speaker in his
remarks that the information avail-
able in this Report is not enough. It
should be much more than what is
given there. This is supposed to be
the annual report of a combination
ot over 150 companies and this House
is expected to finish it in two hours.
If these 150 companies were working,
there would have been 150 annual
meetings and their shareholders and
Board of Directors would have discus-
sed it. 1 do not want this House or
anyone to think that I am so foolish
as to suggest that we should make a
total of that and add it up but at least
this requires much more deeper
consideration than this two-hour dis-
cussion.
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And how is this Life Insurance
Corporation used? Some of the
remarks of the previous speaker, Mr.
Gurupada Swamy, were very perti-
nent. He was a member of the Esti-
mates Committee. I had not the good
fortune to be in Parliament then but
when the insurance business was
nationalised I did write to the officials
of the Government pointing out
exactly the same thing. Don't
destroy the good thing that you arg
claiming to do by removing the ele-
ment of competition. Don’t make it
monopolistic; don’t make it dull like
any Government institution or Gov-
ernment body where you cannot ask,
you cannot compare and show better
results. This is what has been done.
The proper course would have been,
as I had humbly suggested to the high
officials who were in charge in those
days, to make units of four or five
zoneg, allow them to function in a
field of competition of getting busi-
nesy ag different companigs, pool the
resourceg at the Centre so that the
funds could be managed centrally for
the benefit of the country, for the
benefit of industry and prevent the
waste that was going on in some of
the smaller companies. But I do not
know whether the purpose for which
the life insurance business was
nationalised is going to be achieved.
The speedier result of this nationha-
lisation of insurance was perhaps the
Mundhra deal and I hear that the
Government i3 now contemplating,
what I may call, a reverse Mundhra
deal. In the old days when the
British Government wag in power we
used to hear of money being trans-
ferred to England by Consol Bills and
when it suited them they used to have
reverse Consol Bills. Here we are
having one Mundhra deal and now
reverse Mundhra deal. Tt is proposed
to hand over the management of the
companies that have been acquired by
the Life Insurance Corporation to a
private company. Will the Finance
Minister tell ug whether or not an
application has been made to the
Alishabad High Court by a private
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party with the help of proxies of the
Life Insurance Corporation, of the
shares held in the name of the Presi-
dent of India, so that the company
should be transferred to him? This
is as great a scandal as the Mundhra
deal. I am surprised that nobody has
drawn the attention of the couniry or
the House to this. To a small party,
to a smal]l businessman they propose
to hand over this company which has
been set right. It is making great
profit about which reference has been
made here on page T of the Report.
There are five companies; perhaps
one or two of them may not be doing
well. In that case wind them up,
throw them away, but the others are
doing well and when they are doing
well, when perhaps the nationalisation
has resulted in their being put into
proper shape, why is it contemplated
with the help of the Life Insurance
Corporation and the proxies held in
the name of the Government, to hand
it over to a private company? Is it
to help a certain defeated Minister
to get a big job? I ask the Finance
Minister to answer me categorically
and deny it. Was this nationalisation
of Life Insurance done to distribute
patronage to  their favourites?
Amongst the other scandals that I
find in this Report is the way in which
patronage is distributed to defeated
Congressmen. If they cannot be
accommodated anywhere, all right,
put them on the Board or Committee
of the Life Insurance Corporation.
What sort of thing ig this? There is
a certain favourite Congressman.
He is an expert on transport and he
is put on the Transport Corporation.
He is an expert on insurance and he
is put on the Life Insurance Corpora-
tion. This is the sort of thing that is
going on. T suggest to the Finance
Minister that this whole thing be
cleaned up. You ghould not distribute
patronage like this. Patronage is dis-
tributed in many other ways also,
Madam.

The Life Insurance Corporation
with the resources of these 150 com-
panies put together has a large publi-
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city bill and a good bit of it is dis-
tributed to favourite Congressmen for
advertisement at the annual session of
the Indian National Congress as if the
people in this country go only to the
session of the Congress. If you make
an analysis, if you take the actual
figures, there were more people at
Nadiad to see Shri C. Rajagopalachari
than there were at Bhavnagar at the
annual session o1 the Congress even
though truckloads of people were
taken to that place and a special
holiday was declared by the labour
unions and the mills of Ahmedabad
under the pressure or under the
influence of Shri Khandubhai Desai.
Truckloads of people were transport-
ed to Bhavnagar. Why do you utilise
the machinery of Government and
the moneys of this Government in

this way?
SHRrr SONUSING DHANSING
PATIL, (Maharashtra): Is it fair to

make a personal reference like this?

Surt DAHYABHAI V., PATEL: He
is the chief of the labour union there.
He is a Member of this House and he
can defend himself. 1 have not refer-
red to any other person though I
can refer to many other people.

Surr MAHESH SARAN (Bihar): It
is all false allegations.

Surtr DAHYABHAI V. PATEL:
What do you know about it? You
don’t know anything about it. You
are not in Ahmedabad. He is con-

nected with the labour unions there.

150 buses were run to transport
people to that show and a special
holiday was declared. And large

sumsg of money of the Life Insurance
Corporation were spent for publicity
there. T am not complaining that you
did not give us any money for the
Swatantra Party convention or any-
thing, but there is a limit. Hake a
little decency. Do not waste public
money like this. Give the money
properly for publicity, for increasing
the business of the Corporation, for
making people insurance minded also.

578 RS—7
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What can be done and what is not
being done effectively by the Life
Insurance Corporation is to propagate
health propaganda. Some of the good
insurance companies used to do it fm
a way. Does the L.I.C. do anything
of this kind? I suggest to the Minis-
ter and to the officials of the L.I.C. who
are sitting there in large numbers *3
keep in touch with the Health Minis-
try and try to have a co-ordinatec
programme,

Pror. M. B LAL (Uttar Pradesh):
Madam, T wish to point out that only
Members of this House are to he
referred to.

Surt AKBAR ALI KHAN (Andhra
Pradesh): That generally is a healthy
tradition.

Tue DEPUTY CHAIRMAN: You
should not refer to the officials in
that manner.

Surt DAHYABHAI V. PATEL: 1
am making only a suggestion which
may be noted. All right, T will only
refer to the Finance Minister. You
can ccrrect my words as saying that
the Finance Minister may pass this
suggestion on to the officials of the
L.IC. If you are pleased, I will put
it in that form. They should get in
touch with the Health Ministry. A
lot of useful propaganda on health,
which the Health Ministry can put
out and some of which they are try-
ing to put out should go out in co-
operation with the L.I.C. It can be
produced with their co-operation and
should be sent out through the Life
Insurance Corporation, which has a
large number of policy-holders, insur-
ance agents and all that. That will
be helpful and educative in respect
of health measures. I was just making
this constructive suggestion along
with my criticism on some aspects of
the management of the Life Insur-
ance Corporation.

SHRI GOPIKRISHNA VIJAI-
VARGIYA (Madhya Pradesh): Let
us get more constructive suggestions
from the hon. Member.
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Surr DAHYABHAI V. PATEL:
Well, I have started giving my sug-
gestions from the day the Corpora-
tion was formed, but the Government
looks only to its favourities unfortu-
nately.

Suarr AKBAR ALI KHAN: That way
you are basically against nationalisa-

tion.
—

Surr DAHYABHAI V. PATEL:
Even though 1 was basically against
nationalisation, I had made the sug-
gestion to the Government that you
should not remove the element of
competition. While having one Corpo-
ration, have three or four zonal com-
mitteeg or corporations working inde-
pendently, competitively, pooling
their resourceg together at the centre,
so that they will be useful to the Gov-
ernment for their projects, for helping
the industries. But let them compete
in the field. Suppose there is a
southern zone and suppose there is a
northern zone. They would function

competitively like other companies,
bring out better schemes, schemes
suited to different places. Then, the

competitive element, the human genius
that is brought out by competition
would have continued, instead of
making the Life Insurance Corpora-
tion dull like a machine.

There have been complaints on al
sides about the payment of claims.
This happens because there is no com-
petition. 1f there was competition,
the company that did not pay would
be afraid that it would be dubbed ag a
company that did not pay up its claims.
Now, there is nothing. If you had
four competitive zones working, one
zone would be dubbed as a zone that
was too slow, that it did not pay up
like the other zones. They would,
therefore, learn a lesson and behave
. hetter with their policy-holders, whe-

ther jt is in the matter of payment
of claimg or whether it is in the matter
of arranging loans. These are malters
to which attention should be paid by
the Government.
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The large financial vesources that

come to the Life Insurance Corpora-
tion and which are going to increase
every year mean that the I.I1.C. is go-
ing to acquire tremendous power. It
has already power and it is going to
acquire more power, Therefore, it is
necessary that precautions should be
taken that this power is not misused
or abused. I would ask the Finance
Minister to make enquiries whether
some friends are tipped or not tipped
that the L.I.C. is going to buy up these
shares or these securities. I wish it
were not true. 1 hope it were not true,
because the L.I.C. has become a big
bayer of securities  and shares and
naturally it influences the position of
those shares and those scrips on the
stock market. How is it beiag done?
That matter also requires to be gone
into.

1 would refer to a couple of other
points before I sit down. On page &
of the report I see that the rate of in-
terest realised on the mean life fund
during 1960 was 4'58 per cent. per
annum, ag against 4'54 per cent. per
annum during the previous year. The
net rate of interest realised on the
mean life fund during 1960 after de-
duction of income-tax at source and
taking into account refund of income-
tax was 3'55 per cent. per annhum. Per~
haps there are some adjustments to
be made. But this is a wide difference
and I want an assurance from the
Finance Minister that the rate is not
going down. There is no reason at all
why the net rate of interest earned on
the funds 'of the L.I.C. should ever go
down. The reading of this Report does
not give that information. While I
am mentioning this, I may also men-
tion what example the Government is
setting.

Surt B. R. BHAGAT: The
sentence explains the position.

second

Surt DAHYABHAI V. PATEL:
Yes, I have read it, sut it is only a
reason. It does not give an assurance
that the rate is not going down. That
is what I want from you.
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Surt B. R. BHAGAT: The reason
explains it and I think it will dis-
abuse him of the fear.

Surr DAHYABHAI V. PATEL: I
am afraid the reason as stated there
does not disabuse me of my fear. 1
want a categorical assurance from you.
Give it, that it is not lower.

In this connection I want to point
that while the Government is so hard
on private business, on the private
sector, in the matter of presentation
of their reports within a certain period,
what is the Government doing? Is
this the example that the Government
is setting? You have presented a re-
port, published a report nine manths
after the year is over and yet there
are certain things which you do not
know, on which you are not able to
say anything. If you cannot do it, why
do you expect the private sector to do
it? If the request of the L.I.C. or the
action of the L.I.C. in delaying publi-
cation of their Report not in conformi-
ty with the Companies Act is justified,
so also it is justified in the case of
many private corporations if their
report is delayed. Why do you make
such a noise and why do you still insist
on private corporations submitting
their reports within a certain date?

Surt B. R. BHAGAT: Which Re-
port is delayed? Do you mean that
this Report is delayed?

Surt DAHYABHAI V. PATEL: I
am asking you: Is it according to the
requirements of the Companies Act?

SHrRr B, R. BHAGAT: 1t is not de-
layed. It ig within the nine months’
time that is allowed.

Sarr  DAHYABHAI V. PATEL:
Thank you, but it is not complete.
Here is information which I shall read
out to show that it is not complete. I
would certainly congratulate the L.I.C.
on their reduction in the expense ratio,
but looking to the bulk of the busi-
ness that they handle, the expense ratio
should have been lower. It should go

down progressively. And you are
|
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handling a very large bulk of business
and, therefore, your overheads should
8o down.

I am. also happy to see that you are
pushing through the scheme of giving
loans to builders who want to build
houses, but I hope that this scheme also
does not become a patronage for
tavourites, or, as somebody referred to
it in this House, that it ig given ad-
vantage of only if somebody pays a
Percentage. It will be a terrible thing
for all this to happen and the dangers
are very great. Looking at the per-
formance of the Government in many
Gther matters, I do not see any hope
that it is going to be any better, ex-
cept perhaps that some of the officials
there have been trained in different

circumstances. But tow long will
they last?
Tue DEPUTY CHAIRMAN: How

Thuch more time will you take?

Surt DAHYABHAI V. PATEL: 1
will iry to wind up in a few minutes.
I notice in the Report that there is a
fleet of, one dozen, auditors employed
by the LIC. Ig this also a sort of pat-
ronage to so many auditing Arms? I
have heard of big corporations em-
bloying one auditor, two auditors, three
ayditors. But here is a fleet of one
dozen auditors. How ig that—-so raany
Congressmen to be obliged or so many
friends of Congressmen to be obliged?
What is the reason for this? There is
no justification for it. You say that
there were 154 companies with their
Government auditors. Then will you
have 154 auditors? If you have re~
duced the number, the number can be
considerably smaller.

Before I sit down, Madam, I want a
Very clear explanation from the Minis-~
ter that he is not allowing the Life
Insurance Corporation o be used as a
cat’s-paw to pull somebody’s chestnuts
out of the fire or to help somebody to
acquire control of a company that is
making large profits, (Interruption.)
1 submit to this House that it is very
wrong for proxies of the Life Insurance
Corporation over shares that Lave
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gone into the possession of the Gov-
ernment, for any reason held by them
either 1n the name of the Reserve
Bank or any other organisation, to be

so given as to enable a person who
holds a very small fraction or the
shares of a company to become the

controlling agent of that company Let
Government say that the talk  of
nationalisation 1is all bunkum It 1s
only when 1t suits them thev want to
nationalise Here 1s something which
you want to denationalise Say that
you are not able to manage it I can
very well understand it T can also
understand that where you have
nationalised you have not done very
well, and therefore, you want to
change the process If you want to
change the process, I am not agamst
1t, but will you make a  szlection of
the person to whom jyou are giving
1t? Have you made the best possible
selection?” I have noth.ng against the
person to whom 1t 1s given, but tle
duty of the Government 1s to select
the best person My complamnt 1s
about the manner 1n which by under-
hand deal somebody friendly to some
Minister or some Congressman  or
some official 1s sought to be obliged
Is this given to the best party? If that
1s so, I have no objection If you
think that this British India Coipor-
ation 1s bewmng nationaliseq and 1” you
give 1t to a private firm to manage 1t,
I have no objection, but it does not
look like that seeing the way i which
a Deputy Miuster 1s being put 1n
charge

SHrRI B R BHAGAT Ex-Deputy
Minister

Surr DAHYABHAI V PATEL Yes,
ex-Deputy Minister Thank you for
the correction Is it that he cannot get
a sufficiently high salavy unless the
thing ;s denationalised, until the com-
pany goes into the private sector
under the management of a private
party? Is it to oblize hum that vou
are domng this?> I want a categorical
and clear answer from the Minister on
this It does not augur webD fur the
healthy management of tne Lif> In-
surance Corporation »r of the other

)
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State enterprises 'n India 1f influence
1s to be used like thus, if Congressmen
are to be obliged at every stage, whe-
ther 1t 1s publicity or whether 1t 15
nationalising or otherwise or whether
1t 1s appomtment of members on the
Board of Directors or the Investment
Commuittee of the Corporation There.
fo.e, Madam, I say that while I con-
gratulate the workers on what they
have done, I am sorry I cannot con-
gratulate the Government on jts per-
formance

Suri PANNALAL SARAOGI (West
Bengal) Madam, at the very outset T
wish to record my appreciation of the
overall good work that has been done
and 1s bemng done by the Corporation
But that does not mean that every-
thing 1s well and that there is no room
for further mmprovement There 1s
really room for improvement in many
directions

I am sorry that Shr1i Dahvabha
Patel prefaced his nbservations with
such a flimsy and wrong pomt that ex-
penseg have been incurred 1n printing
the report of the Corporetion on costly
paper I would hke to submiat that
the report of the Corporation goes intp
very many hands all over the country
and even outside the ountry, and a
good report, well printed and on good
paper, 1s really to be appreciated rather
than to be deprecated in that fashion

I am inclined to agree that more
time should have heen allocated for
the discussion of a report of such a
size and of such a big Corporation
Also there should be cn element of
competition 1n such a big orgamsation,
and the suggestion of setting up diff-
erent units in different parts of the
country with an element of competi-
tion between them ig a very good sug-
gestion

Madam, he referred with great vehe-
mence to the role of the LIC wvis-a-
vis the management of the British
India Corporation about which I think
T have also come to ‘now a little bt
I understand that there 1s going to he
a composite Board consisting of the



1907 Fourth Annual Revort

[Shr: Punnalal Saraozi ]

different majority groups of  share-
holders of the said company, thai 1s
the British India Corporation, and
there 1s no question of any small man
or big man getting any control over
1t 1f any such person gets control
over 1t, it 1s not a good thing, and I
agree with hum But if 1t 15 a fact
that a composite Board will be  con-
stituted by the different big share-
holders, wheremn representatives of the
Life Insurance Corporation, the Gov-
ernment of India and the State Gov-
ernments will be there, 21d 1if theie 1s
a private businessman kelonying to the
private sector alse, that is a welcome
thing All efforts should be directed to
see that the management i1s of a very
superior order and that there 1s no
question of any patronage being ev-
tended to anybody in this direction [
am sure the Minister will carry con-
viction on this point and allay the ap-
prehension of any Member o1 the
House 1in this connection

Suri DAHYABHAI V PATEL 1
think the best way to allay the ap-
prehensions of this House 15 to subject
the Lafe Insurance Corporation t~ this
fear of interpellations because n all
our interpellations about life .nsurance
we are told that it i1s outside our
sphere, that 1t 1s an mmdependent Cor-
poration So, that is the only way
you can bring thig up I have receps-
ed answers that this is an 1dependent
Corporation and that we cannot ask
questions about this

Tue DEPUTY CHAIRMAN You
continue, Mr Saraog!

Surt PANNALAL SARAOGI I
would like to dwell only on two as-
pects of the investment policy of the
Life Insurance Co:poration one ielat-
ing to the granting of loans agamst
mortgage of properties, anq the other
relating to the investment of the funds
of the Life Insurance Corporation 1n
stocks, bonds or equity capital of
different joint stock  companies
Madam, housing 1s a  great necd of
our country, and it 15 gratifying to
know that the Corporation hagy been
making advances or granting loans

|
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against construction of new houses
But I am sorry to point out that the
policy of the Corporation 1s not uni-
form 1n this respect and may be textm-
ed as discrimunatory Several in-
stances have come to ny notice that
the treatment meted out differs from
person to person There are not set
rules or norms of conduct which should
govern the conduct of different officers
m  thig regard On very many
occasions frivolous and meaningless
objections are raised by the Depart-
ment and they cancel the applications
of genu ne and bona fide applicants I
am sure that the new Chairman of the
Yafe Insurance Corporation will look
into this and see that no serious com-
plamnt could be made 1n this regard

Regarding mvestment of the funds
of the Corporation in the shares of
different jomnt stock compamnies, my
personal feeling 1s that there also there
are no set'rules, and weightage 15 very
many times given to industiies located
in different regions under the manage-
ment of a few hands or a few pecple.
I would personally think that strict
rules should be framed in this regard
whereby different compan'es winch
fall within those rules would qualify
and whereby the funds of the Cor-
poration would be invested .n  those
shares, rather than tnat extraneous
considerations should be pt forward
i this direction

1| am sure mvy suggestions are rade
in a very constructive approach and
that they will be taken in the spirit
in which they have heen put forward,

Suri B R BHAGAT Madam Deputy
Chairman, I am very grateful to the
hon Members who have participated
in this debate The working of the
Life Insurance Corporation is not un-
known to the House The Housc has
taken a very keen terest in  the
working of thig very important na-
tionalised undertaking The hon Mem.
ber said that the House should he
permitted to interpellate apcut  the
working of the Life Ins.iance  Cor-
poration I think the number of ques-
tions asked about the wo king of the
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LIC. is quite large, and he should
compare it with the other public
undertakings. The interest taken Ly
the House ig not less in any case and,
therefore, to say that the L.I.C. is not
subjected to a legitimate scrutiny or
the House 15 not correct.

As the House is aware, our entire
policy regarding the public undertak-
ings—thelir scrutiny, their public ac-
countability—is under the active con-
sideration of the Government as well
as Parliament and very soon a Com-
mittee of Parliament 1s going to  be
constituted. This matter has been
considered at the highest level, and our
entire policy—to what extent these
public undertakings should be subject-
ed to a scrutiny by Parliament-—will
very soon be before the count1y, when
the Committee on Public Undertakings
—a Comm:ttee of both the Houses—
15 formed. It is my view that it has
been often discussed; the House is 1n-
terested in the effizient working of
these public undertakings so that they
could further the purpose for which
they have been set up, and their
scrutiny should be to a point where 1t
helps that public purpose, that
national purpose. Any scrutiny beyond
that point, if it 1s going to interfere
or if it is going to take away initi-
ative, wi'l defeat the very purpose ot
it. And the Committee of both the
Houses on Public Undertakings will
be a very welcome move n that dir-
ection. So, I think *hat I should leave
that point at this stage.

One or two general
raisedq by the hon. Shri Gurupada
Swamy., He referred to the recom-
mendation of the Estimates Committee
that the monolithic structure of the
Life Insurance Corporation shouid be
broken up ang that the Corporation
should be divided into more manage-
able unmits, maybe .hree or four, what-
ever he suggested. That point has
been before Parliament and the Gov-
ernment right from the  begmning,
And I would recall the discussions in
both the Houses when this Life In-

4
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surance business was nationalised and
when a Bill came up before Parliu-
ment. Even at that stage the point
was made—the hon. Member is now
making it again here—that an ele-
ment of competition should be iniro-
duced 1n the LI.C., Well], Sir, he does
not believe in public undertakings, he
believes that the entire economic life
of the country should be handed over
to the private sector. That i; the basic
point of his approach. He approaches
a!l these questions from that basis.
And he thinks that competition is the
only spur, 1s the only incentive, which
guides a man to earn profits and that
1s the only motivation. I think in the

I910

whole world competition is there
that 1s an element of incentive
for a man to work in ihe

material fleld. Buf there are greater
incentives of social service or public
policies or other forms of building up
a new society. It is not only a theo~
retical world. In the organisational
and institutional fields and in  our
social life, it has been accepted that
rompetition 1s not the only element.
Competition can glso be an inhibiting
force which can defeat the purpose.
So, as a matter of policy, we do not
accept that criterion that only because
we want a certain element of compe-
tition we should break up the Life
Insurance Corporation. We do not
accept that. That has been our
policy. So, we have to put the hon.
Member straight on that point.

But the point is, we have consider-
ed that issue. The Estimates Com-
mittee made a recommendation even
before the Bill was before Parliament,
The point was whether we should
‘aave one Caorporation or we should
have three or four Corporations from
the point of view of efficient manage-
ment or economy, so that the purpose
for which the L.I.C. was established
by Parliament might be achieved. And
it has been our considered policy that
Lnowing the nature of the business,
the economy and other considerations,
it would not be in the interests of
efficient management or working to
have four Corporations So. we decid-
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ed to have one and 1t is now only
six vears. The Life Insurance Cor-
poration has just got into a stride;
it is going to achieve the purpose with
which the Government, Parliament
and the people have charged it, and
it would not be proper at this stage,
:n this early march of the Corpora-
tion, to break it up into four units.
It is a practical consideration, pure
pragmatism, that the Life Insurance
Corporation should achieve ils pur-
pose. It has developed a momentum,
1t has developed a dynamism and
1t should not be broken up. No gther
ideological consideration

Surr DAHYABHAI V. PATEL: If
the hon. Minister will allow me to
interrupi, I never said that the L.I.C.
should be broken up. I said that the
rentral management might be one so
that there might be competition in
the field, so that it could get more
husiness. That was the suggestion
that I made. I never saig that it
should be broken up. Why talk of
*ree enterprise and other things?
Our party never said that it wanted
the private ownership of everything.
Don’t misrepresent us.

SHrRr B R. BHAGAT: I am glad that
he has clarified the position. If he
means that there should be one uvn-
fied

Suri DAHYABHAI V. PATEL; That
is what I am saying.

Sur1 B. R. BHAGAT: In the LIC.
there is the Central Board which 1is
constituted under the Act. It is quite
representative. But so far as the
other organs are concerned, we have
the various zones and all these things,
and I think that the purpose can be
served by decentralising the functions
of the Life Insurance Corporation. In
a big, monolithic organisation which
deals with the entire economy of the
country and looking at the way in
which the business is rapidly going
up and the way in which the number
o branches, divisional officers and
others, the senior officers, supervisory
officers, etc. is increasing, it is but
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sound and efficient working, that the
functions of such a Corporation
should be decentralised. And I am
glad ‘that the hon. Shri Bhargava
pointed out that the process of de-
centralisation should be speeded up.
I want to inform the hon. House
that the Central Board of the Life
Insurance Corporation—the Chairman
and everybody—is engaged in the
work of decentralising the functions
of the L.I.C, giving more powers to
the zones in respect of mortgages or
loans. Some of the difficulties—ae-
lays 11 payment of claims and other
things—happen because, well, every-
thing goes to the Central Office. If
everything goes there, naturally delay
takes place. That happens 1n other
Government departments. That hap-
pens everywhere where the functions
of the Government go more and more
mto the economic field. Naturally,
more centralisation means more de-
lay, more inefficiency and more ex-
penses, and the work is increasing.
And the idea is, although the generat
policies ol development or of the pur-
pose for which the L.I.C. was estab-
lished will be centralised, the day-
to-day working in respect of every-
thing will be decentralised. It has
got to be, and I think that it the
hon. Member means that, that func-
tion or process is already fin full
swing and very soon it will be achiev-
ed. We are perfecting the machinery,
making it finer so that complaints of
mefficiency will not be there.

Ssrt M S. GURUPADA SWAMY:
May I interrupt the hon. Minister?
T said that there was no comparative
standard by which we can judge the
efficiency and the working of the
organisation. That is why  there
should be either more than one or-
ganisation, or it should be a federal
organisation under which there can
be a series of semi-autonomous zonal
organisations. TUnless there is some
standard we cannot judge the opera-
tional efficiency or the work of the
LIC.

SHrr B. R. BHAGAT: Well, it is not
necessary that each branch or each
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divisional office should have a diffe-
rent standard but certainly the L.I.C.
nas before itself a standard of effi-
eiency by  which it very critically
judges 1itself, and every year it tries
to improwe.

The non. Member mentioned about
the lowering of the expense ratio, and
he welcomed 1t. That is one test with
which the effictency is judged and 1
can point it out to the hon. Member.
He said that aithough the husiness 1s
expanding e expense ralic shouwld
be slumping down further, but he
forgets, he does not take into account
all the factors over a period of six
years. If he takes the price rise, in
the Second Plan period, it was 30 per
cent; on an average it was 6 per cent
every year, that means, more dearness
allowance and more of pay, etc. if he
sees the expanding personnel of the
LIC. and the more of payments
made. I think the report mentions
that Rs. 15 more per head was given.
That means a greater burden on the
LIC. So even taking into account
all those factors of greater pay and
increased dearness allowance and the
large expanding  staff, the expense
ratio is coming down. That itself is
a test. There are other tests and
which the L.I.C. i3 applying to itself.
Also I must say that even between
the zones there is some element of
healthy rivalry in that each zone
tries to put in its best, whether in
terms of the policies assured or the
claims payments made or the senvic-
ing done of these. There is some
comparative standard by which each
Zonal Manager is doing his work. So
that way there is some element of
healthy rivalry or competition bet-
ween the various zones, and in future
we may be able to make this instru-
ment still more fine or more sensitive
with which the performance may be
judged. But today it is a question
not of how the branches or the divi-
sions or the zones function or what
tests apply, but it is a question of
how the LJI.C. as a whole, whether
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'n terms of its performance or work-
g or 1n terms of new business or
payments or servicing, is developing,
how efficient and fine an organisation
it is going to build itself up, and that
is the test that it is applying to itself,
and ! think it is going ahead at a
satisfactory pace.

Then, Madam, the hon. Member
who mowved this motion said that this
report was laid nine months after the
close of the year. I can only say that
the Act provides that time limit—
nine months—and we are well within
that period. If he means that we can
submit 1t one month affer the close
of the year, I think that is impossi-
ble, because the accounts have to be
compiled, other statistics have got
to be collected. and there has got to
be some time lag, and that is why,
taking into consideration the  basic
difficulties that obtain in preparing
the accounts or the report, the nine-
month period has been given, and we
submitted the report within that nine
months. Well, what more can we do?
Only because we did not do 1t in one
month or two months how can you
just say that the L.I.C. is to be blam-
ed or is very inefficient, or that the
private companies would have been
better. I think, Madam, that way it
will show a prejudice, not any legiti-
mate criticism of the L.I.C.

Surt AKBAR ALI KHAN: And nine
months is the natural period.

Surr B. R. BHAGAT: Well, the
House was very wise in putting that
period

Then he said that the various
Forms were not implemented—I do
not know. He mentioned some of the
Forms, DD, DDD, DDDD. Now these
reports were furnished in time to the
Controller of Insurance under the
provisions of the Insurance Act, and
therefore it is not true that these re-
ponts are not prepared.

- - . N
SHRI V. M. CHORDIA: They are
not incorporated in this report.
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Surr B, R. BHAGAT: They may
not be but they have been submitted;
the Act provides that they should be
submitted to the Controlier of Insur-
ance. Otherwise this report will be
s0 big.

Then the question of the bonus was
raised. I do not know how he got all
those figures, from where. He said
that private companies used to pay
Rs. 16 or Rs. 18 per 1,000, Not the
Indian companies; some of the
foreign companies used to pay Rs. 16
or Rs. 18, not on Indian business but
on world business,

Seri DAHYABHAI V. PATEHL:
Indian companies have paid up to
Rs. 25.

Surt B. R. BHAGAT: That way we
pay up to Rs. 78—the L.I.C. has paid
that much if you speak of individual
cases. It is in certain cases, you
should not forget, and also it is from
your part of the country; The Guja-
rat Parsee Co-operative Insurance
Society paid Rs. 78-40 per 1,000, I do
not think such a sum could have
been paid by anybody in the private
sector days. Similarly the Commer-
cial Union Assurance Company paid
Rs. 30. Some paid Rs. 40; some paid
Rs. 36, and yet the hon. Member says
that the L.I.C. paid only Rs. 12.

SHRI M. RUTHNASWAMY
(Madras): And what is the rupee
worth today?

-

SHrr B. R. BHAGAT: Now the hon.
Member is raising the gquestion of the
value of the rupee. But this is a
question in terms of percentage, per
1,000 how much. Therefore the point
here is that there are even companies
today which are paying much more
—under the L.I.C.—and to say that
prior to nationalisation higher bonuses
were paid is not correct—that is my
point. Today the policyholders of
about 152 companies have received
more bonus than what they received
immediately before nationalisation—I
cannot go into greater details. What
I am saying is that they are receiv-
ing more bonus than what they got
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in 1955. That is my point. About

individual companies I have said; it
is not Rs. 12; that is an incorrect
figure. And when he said Rs. 16-18,
it was only in a few foreign com-
panies based on their world income,
not on their Indian income. It was
never Rs., 16 or Rs. 18 if you tak.
the Indian income only. So from any
consideration you see that the bonus
that is being paid today is much more
than what the private companies used
to pay.

Then, Sir, about the much advertis
ed lapse ratio. The hon. Member
perhaps very hurriedly calculated the
figures; he spoke so fast that I was
not able to follow him in full. From
what I could follow, I think—if I am
wrong he will correct me—according
to his calculation, on the basis of the
sum assured and the number of
policies in a year, the lapse ratio
comes to about 30 per cent. in 1960—
that is what he said, I think.

Sgrt V. M. CHORDIA: In three
vears, in 1958, 1959 and 1960 average.

Surr B. R, BHAGAT: Each year
or all the three years combined?

Surr V. M. CHORDIA: All  the
three years combined.

SHrr B. R, BHAGAT: All the three
years combined. Well, Madam, then
he said that the mean figure on the
basis of mean lapse does not give the
correct figure; if you see 1958 on page
4, for three years it is 30 per cent. So
I do not know what he meant. I
have calculated it, for example, for
the year 1959, and I have calculated
it for his benefit and for the benefit
of the House. There are two ways
of calculating it, the way of the num-
ber of policies or the mean average
way, and taking the mean average
they come out the same. Now you
see it for 1959. The number of
policies in force were 69 lakhs odd—
they were 69-29 lakhs; I am cutting
out the decimals; the new policies
issued were 12 lakhs odd—12-57 lakhs
to be exact. Now 81:86 lakhs are the
total number of policies, The num-
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ber of policies in force as at the end
of December, 1960, were 77'13 lakhs.
The difference, 4-73 lakhs is the lapse.
The percentage in terms of the policies
is 6:6.

Serr V. M. CHORDIA: What is the
total?

5 M.

Surt B. R, BHAGAT: That is one
way and that is his way of approach.
The mean way of approach is given
in the Report. Add up the policies in
force 77 lakhs and the business in
force 69 lakhs and divide it by 2.
It come to 73-21 lakhs. The lapse per-
centage is 6 odd. To say that what
we have prepared here does not re-
flect the frue picture is not correct. 1T
cannot understand it. His figure of
1958 is the same as we have given for
three years, that is, 30. He says 30.
The Report says 30. The two calcula-
tions bring the same figure. I do not
know what he means., He does not
try to digest them and, instead, jumps
at the conclusion which is more pre-
conceived.

Madam, the fact remains, let me in-
form the House, that we are not satis-
fled with it. That is the point that I
want to make. Although the lapse
ratio is coming down, as the Report
says

Surt ARJUN ARORA: From 1955 to
1958 it has been going up.

Sart B. R. BHAGAT: In 1955 it was
40'5, in 1956 it came down to 333 and
to 30'9 in 1958, Although we can
generally say that the lapse ratio is
coming down, still the lapse figure is
high, and for a nationalised under-
taking like the L.I.C. it is not a very
good figure. The Chairman, Central
Board, is particularly very keen that
this lapse ratio must come down. Re-
cently, since this question was raised
at the Budget time in the House by
the hon. {friend, Mr. Vajpayee, the
Chairman has  visited 50 divisional
offices, gone there and discussed with
them. the problem. While the pro-
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blem is acute in some areas, it is less
acute in others. He has gone to fifty
such places. He held a meeting of all
the divigsional offices only recently.
He discussed with the Divisional Man.
agers and asked them to see that
whatever business was  booked it
should go on. It should be not only
quantity, but quality also should be
good. He is making all efforts to see
that very good and sound business
should be there., The business should
expand but it should expand in the
right way and bad business should he
eliminated. He has further told them
that wherever the problem is acute,
wherever it is due to negligence or
deliberately made so by certain peo-
ple, he will take strong action against
them. Therefore, it will be the effort
of the L.I.C. to reduce these lapses.
Already the Chairman has undertaken
this task. Let us all wish him good
luck in this effort.

Then, Madam, a point was made
about mortgages. I think my friend
Mr. Bhargava, said that this facility
should not be confined to only five
cities. The hon. Member ought ta
know more about these things. Mr.
Saraogi says there is discrimination
in this matter and some people and
some areas get a better deal while
others do not. If there is discrimina-
tion, I am not aware of it. If the
hon. Member is able to point out, cer-
tainly, we will take action. The hon.
Member opposite said that, well, there
was 2 fixed percenfage in Delhi. I
will be glad if he gives me certain
instances, one or two. We will take
strong action. It is an antl-social
practice and it is in the finterests of
the House, the Government and everv.
body that we must root it out. But
we just cannot root it out by just say-
ing.

Sarr DAHYABHAI V. PATEL: You
have not done it anywhere. Can you
tell me where you have done it?
Fven Mr. Deshmukh could not pur-
suade you.

Surr B. R. BHAGAT: I think we
have to go deep into this problem. It
{s a highly anti-social problem and
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even if it is on a limited scale, we
have to tackle it in a more revolu-
tionary manner. The important point
is this. The House is aware that
when the L.IC. took over, it was
burdened with very heavy mortgages
in various companies. He was
speaking of some discrimination. But
what was happening in those days
you remember—bad loans, bad mart-
gages deliberately done. The I.1.C.
was burdened with very huge bad
mortgages and so for a few years it
could not think of undertaking more
mortgages. It was only in deference
to the wishes of the hon. Members—
1 think three years ago both in this
House and in the other House the
Members wanted that loans against
house building and all this should be
advanced—that we persuaded the
L.IC. to undertake it and I must say
that although they started in a limit-
ed way—first they started in  five
eities because they wanted to gain
experience to build up the machinery
and then consolidate it and then ex-
pand further—they have expanded
turther, and actually more cities like
Ahemdabad, Bangalore, Baroda,
Chandigarh, Coimbatore, Cuttack,
Ernakulam, Nagpur and a number of
other cities have been covered. The
idea is to expand. The L.I.C. at pre-
sent is engaged in working out de-
tailg, also forming rules and other
things in which every policy-holder,
if he wants loans against mortgages
or house building, should be given.
There is no question of discrimina-
tion. The House knows, the country
knows that the L.I.C. has put about
Rs. 50 to Rs. 60 crores in the Third
Plan at the disposal of the Govern-
ment for various house building
schemes. It will encourage such
healthy practices and the question of
discrimination in this connection does

not arise. . }

I think these were some of the
points raised. I do not know if I havs

left out any point but I have iried
to cover as much as I could. \

About inferest rates I must say the
hon. Member opposite wanted an as-

|
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surance from me. Let me assure him
that as against 3'5 in 1960—I have
verified—the return is going to  be
4:5 in 1961, So it is not only an as-
surance but, I  think, the actual
achievement should be noted by the
House and appreciated.

Surr M. S. GURUPADA SWAMY:
May I draw the attention of the Mi-
nister to the question of investments
made by the L.IC. in the past till
now? The investments were mostlv
made, so far as the private sector 18
concerned, to purchase shares and
debentures, and not much of invest-
ment is made for expansion and deve-
lopment of more industries. Will the
Minister change this policy in regard
to the mode of investment so  that
new industries may get more bene-
fit as also the existing industries get
benefit, otherwise this investment on
shares may lead to speculation?

Surr B. R. BHAGAT: Everybody
knows that the L.I1C. is not buying
short or selling long. In the L.I.C.
all investments are long-term invest-
ments. So, the L.I.C. by fits practice,
by its investment, does not add to any
speculation. The hon. Member is
aware about the mechanism of invest-
ment. He should appreciate that
every possible care is taken that mnot
one per cent. is lost there. There
ic an Investment Committee  which
meets very regularly. It gets the
offers. It scrutinises them and de-
cides about the scrips to be bought. It
is true that the L.IC. investment
policy is very much conditioned, It
buys only good scrips which yield
dividend, within the termg of the
Act itself, it is true. Very sound good
scrips giving dividends are bought.

Surr DAHYABHAI V. PATEL:
What about blue chips? They were
referred to as blue chips.

Sarr B. R, BHAGAT:
than blue chips.

Smrr PANNALAL SARAOGI:
L.I.C. invests in new shares also.

Surr B. R. BHAGAT: But the hon.
Member should, perhaps, note—even

It is more

The
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(Shri B. R. Bhagat.] poration to the private sector com
the Report says—that the L.IC. 18 alsy pletely?
investing in new shares. I do nog

know about small conmpanies, but oy Surt DAHYABHAI V. PATEL: He
public companies, on medium com. admitted it.
panies

j Surt B. R. BHAGAT: 1 deliberately
did not touch that point because it does
Bustm:;eM' i’eﬁgifﬁ? SWAMY. rot concern the Ministry of Finance.

pe g : I think the hon. Member has tablea

. a motion for a half-an-hour discus-
Sar1 B. R. BHAGAT: That is true | i perhaps

because always the interests of the
policy-holders are before the L.LC Surr DAHYABHAI V. PATEL: Are
SBuch companies are left out. you going to give it?

A point was made that areas like | Surr B. R, BHAGAT: I do not know,
Bombay or Calcutta might get pre. | 1t is for the Chair. But that also, he
ference while other areas do not. Tha will know, is directed to the Com-
is not the fauit of the L.IC. More | merce and Industry Minister., So 1
offers come from these organised com. do not have all the facts before me.
panies in these areas. Also in the | It has been raised without notice to
investment in new companies, new | me. T could have coilected them
shares etc. companies of these areag | from my colleague. We are only
like U.P., Orissa or some other areag | concerned because the L.I.C. holds
which usually do not come in  the | Some shares.
organised industries lag behind be.
cause they are not developed areas, Sart DAHYABHALI V. PATEL: You
However, the LIC. is taking mory | should be able to tell us what is the
and more interest. Since it has start. | policy of the L.IC. in the matter of
ed this and it has to do it, suppose giving proxies of shares heid by the
the L.IC, takes on and if there are | L.J.C. At least that you should be
bad investments, the House will comyg | able to tell us.

and criticise the L.I.C. So the L.IC
» Surr B. R, BHAGAT: There are no
although it may expand to the new | ;.4 an4 rigid policy, It is decided

ihreas and also “f may expand to on the merits of each case. I1f it 1s
€ new companies—it r_loes under. in the interests of the LIC. as a
wntg the new shares and it 1s expand. holder of the shares, it gives the pro-
Ing in those areas—has to be very xies. But it is not for us to say.
careful in the interests of the policy. I cannot say. It is decided on the

holders and I think rightly. So all | . .riss of each case '
that I urge on the hon. Member ig ’
that the percentage may be low, but iy

is rising. Tre DEPUTY CHAIRMAN: The

House stands adjourned till 11 A
Tre DEPUTY CHAIRMAN: Do yoy | !OmOrITow.

wish to say anything, Mr. Chordiay

The House then adjourned

Smrt ARJUN ARORA: I would ask at thirteen minules past five
him whether he 1s 1n & position ty of the clock til] eleven of
say that the L.I.C. is not working fo, the clock on Friday, the 17th
handing over the British India Cor- August 1962.

GMGIPND—RS—578RS~—11-10+62—_550



